CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

0.A.No.971/95
M.A.No.1226/95

Hon'ble Shri A.V.Haridasan, Vice-chairmantd)
Hon'ble Shri R.K.Ahooja, Member(A)

New Delhi, this 17th day of August, 1995
Shri Kadam Singh
s/o Shri Bishan Singh
r/o House No.200,
Pocket D-6, Sector-6
Rohini
DELHI. Ve Applicant
(By Shri A.S.Grewal, Advocate)
Versus
The Commissioner of Police Delhi
Delhi Police Headquarters
M.5.0.Building
I.P.Estate
New Delhi.
The Deputy Commissioner of Police
Rashtrapati Bhawan,
New Delhi.
The Enquiry Officer
Assistant Commissioner of Police
Rashtrapati Bhawan
New Delhi. R Respondents
{By Shri Raj Singh, Advocate)
ORDER(Oral)

Hon'ble Shri A.V.Haridasan, Vice-chairman{l}

The applicant, Shri Kadam Singh appointed in Deih?
Police as Constable, has filed this application  under
Section-19 of the Central Administrative Tribunal Act, 198%
with a prayer that the departmental disciplinary proceedings
initiated against him vide order dated 15.6.1992 issued by the
respondents may be quashed/stayed or held in abeyance til7 1re
decision of the criminal case, pending in the court of the
Senior Additional Session Judge-III, P.S.Jhajjar, Distre-t
Rohtak, Haryana in FIR No.267/90 u/s 395/34 IPC. It s
averred in the application that the alleged misconduct. 1o
which the departmental proceedings against him have beer

bosed

inttiated, s virtually on the same set of facts for whichk e
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is being presscuted befers the Senier Additiengl Sessien Judge-I11,
Hence, the applicent states thet it is in the interest of justice
that the departmental precesdings ars kept in sbeyence till the
criminal trial is completed end till a decision is given by the
Ceurt, It is further alleged that in came the spplicent is comapelled
to discless his defence it would prejudice his defence in the Criminal Cass,

2, The respendents have cmtnt,/ the spplication, Learmed
ceunsel for the respendents states that the Enquiry Officer has slresdy
submitted an enquiry repert to the disciplinery sutherity en 09.06. 1995,
shd therefare, the praysr for kesping the departsental proceedings

in sbeyance has become infrustuous,

3. Since it has been stated that a final order on the disciplinery
preceedings has not yet besn passed, it cennct be ssid that the
application has become completely infructueus, The departmentasl
preceedings would come to a cose only en passing en erder by the
disciplinary sutherity, However, lesrned counssl on either side agree
that as the allegatiens ageinst the applicent in the criminel case

as well as in the departmentsl precesdings being identical, it will

be apprepriate if the applicstion is dispesed of with a directien

to the disciplinery sutherity not te pass a final order in the
departmental preceedings, if the same has not yet besn cemmunicsted

to the spplicent as of teday, until the dispesal of the criaminal

case by the Senier Additiengl Sessiens Judge-III,

4, In the light of the sbove submissions, the epplicetion is
dispesed of with a direction to the respondents not to pass erder in
the disciplinary preceedings against the spplicent till the disposal:
of the criminal case against ‘hgm pending before the Senior Additional
Sessions Judge-1lI, Rothak, Haryana on the basis of FIR Ne,.267/90 u/s
395/34 IPC, P,S.dhajjar, Rohtak, if the final order has net alrsady

been passad and communiceted to the applicent es off teday, There :. shall

be no erder as to ceats, /
(n.x.m&'gn (A.v.uanxmsm}/
/n: VICE~CHA IRMAN(D



